
ITEM NO.4               COURT NO.9               SECTION XI-A

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No. 13242/2021

(Arising out of impugned final judgment and order dated 04-06-2019
in  OPKAT  No.  62/2017  passed  by  the  High  Court  of  Kerala  at
Ernakulam)

ANJUMOL V.A. & ORS.                                Petitioner(s)

                                VERSUS

KERALA PUBLIC SERVICE COMMISSION & ORS.            Respondent(s)

(IA No. 238884/2023 - STAY APPLICATION)
 
Date : 16-04-2024 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE J.K. MAHESHWARI
         HON'BLE MR. JUSTICE SANJAY KAROL

For Petitioner(s)
                   Mr. P. A. Noor Muhamed, AOR
                   Mr. M. Shareef KP, Adv.
                   Ms. Giffara S., Adv.
                   Mr. A. Shukoor, Adv.
                   Mr. Avaneesh, Adv.
                   Mr. A. Nowfal, Adv.
                   Mr. Shereef Ka, Adv.
                   
For Respondent(s)
                   Mr. Vipin Nair, AOR
                   Mr. Arindam Ghosh, Adv.
                   Mr. Karthik Jayashankar, Adv.
                   Mr. Mohd Aman Alam, Adv.
                   Ms. M.b.ramya, Adv.
                   Mr. P.B.Sashaankh, Adv.
                   
                   Mr. Nishe Rajen Shonker, AOR
                   Mrs. Anu K Joy, Adv.
                   Mr. Alim Anvar, Adv.
                                      
                   Mr. Mohammed Sadique T.A., AOR
                   Mr. Kaleeswaram Raj, Adv.
                   Ms. Thulasi K Raj, Adv.
                   Ms. Aparna Menon, Adv.
                   Ms. Chinnu Mariya Antony, Adv.

1



SLP (C) No. 13242/2021

                   Ms. Devahuti Pathak, Adv.
                   
                   
          UPON hearing the counsel the Court made the following
                             O R D E R

During   hearing   of   this   case   as   well   other   cases,

either on miscellaneous days or nonmiscellaneous days, this

Court   is   experiencing   various   practical   difficulties,   some   of

them are:

(i) The   orders   passed   in   the   proceedings   are   not

attached to the paper books;

(ii) In service matters, counsels for the petitioner are not

attaching the relevant Rules with appendix in the SLP

paper   books   or   even   not   referring   the   same   in

pleadings. Some time, those Rules are being filed in

piecemeal   with   applications   or   with   additional

documents, due to which  matters are required to be

postponed, which causes extra  financial  burden on

the parties and  delay in adjudication.

(iii) Counteraffidavits are sometime attached to the main

SLP   paper   book   without   flagging   and     inviting

attention   and   sometime   as     separate   paper   book,

which require unnecessary search and to waste time
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by Judges;

(iv) On   directions   and   after   filing   the   convenience

compilation, it is not sent to the residential offices of

the Judges either in hard copy or by way of emailing

and even during hearing.  

(v) The I.A. number has not been properly exhibited on

its face.  The applications are not  attached datewise

with  the paper books, which  causes  inconvenience

to the  Judges.

(vi) Other  ancillary     issues  are  also  coming   in  various

paper books, which is causing difficultly in day to day

Court functioning.  

In view of  above,  we direct   that   the Secretary General

and the Registry Officers, in particular the Registrar (Judicial)

shall   prepare   standard   operating   procedure   for   properly

maintaining   the  SLP  paper  books  and   to   eradicate   the   said

difficulties and be notified after seeking appropriate orders from

Hon. the Chief Justice of India.  We hope and trust, for efficient

functioning  of   the  Court,   due  compliance   shall  be  made  as

expeditiously as possible.
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We   have   heard   learned   counsel   for   the   parties   and

concluded the hearing.

Learned State counsel and the counsel appearing for the

respondents pray for and are granted two week’s time to file

affidavit clarifying how many persons have been appointed and

what were  their  qualifications and what  is   the status of   the

petitioners in the present Special Leave Petition.

Parties are also directed to file brief notes of submissions

within the same time.

Reserved for orders. 

(NIDHI AHUJA)                  (VIRENDER SINGH)
  AR-cum-PS                     BRANCH OFFICER
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